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PART IV 
Acts of B e  Gujarat Legislature and Ordinances promulgated and 

Regulations made by ibe Governor. 
1 

TIle 'following Act of thc Gnjxrat Legislatulhe, having heen assentvd to 
by tile l'resident 011 the 1 st April IMP is hereby i)i~hlishcd for general infor- 

mation. 
AKRAE .s. RARELA, 

Srcretary to Government, 
- Leg81 Depxtmeat. 

CUJARAT ACT NO. 11 OF 1964. 

( ~ j l ~ t  publislied, after haviog received tlie n w a t  of tlie Prenident ip the 

qujfiraL G o u e r ~ ~ ~ ) t e ~ t  Gtt~rll: on the 'it11 April 2964.) < 
,? An Act to alnelld the Cl~ild Marriage Restraint Act, 19%. 

It i s  hereby enacted in the Fourteenth Year of the Republic of India as 

follon-s :- 

! 
1. (I) Tl~is Act irlny be called thc Child Marriage Xestraint (Gnjarat Amead- short . title 1 

merit) Act, 1963. and cwmmp, 
mment. . ;  ' 

(2).1t shall come illto f o i ~ c  011 such date as the State Governnlent lnay, by 
notificatio~l in tlic Oflicial Gazm, appoint. 

xrx 8, After section 6 of the Child Marriage Restraint Act, 1029 (licreinafbr refe- hartion o? 
of 
1929. 

ned to na "the priilcipol Act"), the following section shnll he inserted, e % I g  $: 
namely :- . 1~2:~. 
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o~enw to "7. Notwithahnding anythiog qontained in the Code of Criminal Pro- V at 

bamgd=bla d u r e ,  1898, an offence punishable under this Act shall be deemed to be a 18% 

cognimble offence within the meaqing of that Code.". 

of 3.  kct ti on 10 of the principal Act shall be delehd. 
=&ion 10 of 
Act XIX of 
1929. 

I n m i o n  of 4- After aection 12 of the principal Act, the following sections shall be added 
seations 18 
and 14 in Ack :- 
X I I  of 1a9. 

m l d  yarrh- 
Preren- 

"1 3. ( I )  The Stah  Government may, by notification in the O$c1'd Gaze&, ' 
Em Offimm, appoint for the whole 8 t a h  or fop such part thereof as may be specifid in that 

notification, an officar h be known as the Child Marriage Prevention Offiwr. 

(2) It shall be the duty of the Child Marriage Preveption Ofiwr- 

(0 to prevent merringea being performed in contmvention of the provi- 
alona of this Act by taking auch action under thia Act as he deems fit, 

(id) to collect evidence for the e€fmtiva prosecutions of persons contra- 
vening pxoviaions of $his Act, and 

(ii) to discharge such other Eunctione as may be awigned to 4im by the 
State Government. & 

(3) The State Ctovexnment may, by notification in the O f i d  Ga-, in- 
va t  the Child Marriage Prevention Oflicer with such powem of a Police 0%- 
mr aa may be specified in the notification and the Child Marriage Prevention 
0 % ~  shall exerche his powers aubject to auch limitations and conditions as 
may be ~pwified in the notification. 

4 )  The State Government may associate with each Child Marriage Preven- 
tion Officer a non-o5cial advisory body consisting of not more than five 
social welfare workers, of whom at least two shall be women workers, known 
in the area within the jurisdiction of the Officer for the purposea of adviaing 
and assisting him in the performance of his functions under this Act. 

(5)  The terms and conditions of agpoi trnent of persona on the advisory S body shall be such as may be prescribed y rules. 

Powor tb 14. (1)  The St.nte Government may, by notification in tlie Official Gazette, 
m d e  mlm make rulea, for the purposes of carrying out the provisions of this Act. 

(2) fn particular and wi tho~~t  prejudice to- the generality of the foregoing 
provision, auch de8 may provide for all matters expressly required or allowed 
by thie Act to be prwribed by rules. 

(3) The power Eo make rules conferred by this section is subject to the con- 
dition of the rules being made after previous publietion. 



RUT 11'1 OUJ. GOYT. GAZ., EX., APRIL 7, 1964ICHAITRA 18, 1888 S1 

(4)  All d e a  made under this seotion shall be laid for not lees than thirty 
days before the State Legislature as soon as possible after they are made, and 
shall be subject to rescission by the State Legislature or to auch modifimtiom 
as the Btate Legklafuro may make during the smion in which they are 80 laid, 
or the session immediately following. 

(5) Any rescission or modification so made by the State mslature shall be 
gublished in the O&-d C a m  and shall thereupon t,ake effect.". 

- 

/ - 
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PINT  !V 
Arts of the Gujarnt Legislature and Ordinances promalgatcd md 

Regulations made hy the Governor. 

The following Act of the Gujarat Legislature having bzen assented to by the I 
President on the 13th January 1973 is hereby published for general information. 

- I 
S. S. SHAH, 

Secretary to the Government of Gujarat, 

Legal Department 

CfUJARLT: ACT 1.0. 4 OF 1973. 

(First published, after having received the assent of the President in the 
"Gujarat Government Gazette" on the 30th January 1973). 

An Act further to amend the Child Marriage Restraint Act, 1929 in its 
application to the State of Gujarat for certain purposes. 

It is hereby enacted in the Twenty-third Year of the Republic of India as 

fol1~ws : - 
1. This Act may be called the Child Marriage Restraint (Gujarat Amend. short title, 

ment) Act. 1972. 

2. After section 13 of the Child Marriage Restraint Act, 1929. in its appli- Inllsrttnn at 

of cation to the State of Gujarat, the following sections shall be inserted lE ~A'G; 
10s. 

namely : - Act XJX 
of 1029. 

1s 
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O f l a y  "13A. The Child Marriage Prevention Officer appointed under section I ?  ::iv 
al~~hn~nted 
,,,,,lor the ~~t shall be deemed to be a public servant within the meaning of section 21 01 I ~ W .  

to tm publio lhe Indian Penal Code. 
Iervsnt. 

pmtwtfirr ~r 13B. No suit, prosecution or other legal proceeding shall lie against the . . 

aot:ola Child Marriage Prevention Oficer appointed und-r this Act in respect of 
in ~03.i faith. 

anything in good faith done or intended lo be done in pursuanw of this Act 
or of any rules or orders made thereunder.". 
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